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ORDER

are present. What comes to the fore from perusal of the order

dated 07.09.2016 of this Tribunal is that it has not been complied with. Three weeks further time is
given to the valuer to comply with the terms of the said order. In the meantime, the parties shall
deposit the fee of the valuer in the ratio of 30:70 in the form of a Bank draft which shall be handed

over to the Bench Officer upon the valuer submitting his Valuation Report.

Learned counsel for the parties

In the meantime, as per order dated 20.11.2015, fee of the valuer/ Auditor shall be paid by the

R-1 company for the audit services rendered.

List on 24.10.2016
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